
-$IN THE CENTRAL ADMINISTRATIVE, TRIBUNAL HYDERABAD BENCH AT HYDEW. 

M.A.No. 163/93 

in O.A.269/93. 

Date of Order; 29-3-93. 
Between$ 

I- M.C.Nallappa 
10# 2. P..RamanJaneyulu Shaik Tahir Basha 

3. Y4Srinivasulu 11. P.Subbarayudu 

4. B.Nagarjuna.-/  K.V.Chalapathi. 
 M-Nagaraja Rao 

6, S,Mahabub Peeran 
7. G.Venkateswarlu 

15. N.Jayaramulu. 

S. G.Sommnna. 	1  

9. S.Phader Basha Applicants. 

and 

Union of India, rep. by the Secretary, 
Ministry of Comm ications, 
New Delhi-I. 7" 

2. Director of postal Services 
O/o the POStMaster General, 
APSR Yurnool-5. 

30  SUperintendent RMS 
AG Division, Guntakal-801._,,-' 

4 

Sub Record officer (SRO) 
RMS AG Division, Anal tapur-.1.,,  

Read Record officer (HRO) 
RMS AGDivision, Guntakal 

Sub Record Officer (SRO) 
RMS AG Division, Kurnool-3. Z 

Inspector RMS Ist Sub Division SRO, 
Hindupur-201. ,,/ 

Respondents. 
For the Applieants; Mr.T.Jayant,, Advocate j 
F(x the Respondents: Mr. N. R. Devraj , Sr. CGSC. 

CORAM - 

THE HON IBLE MR. T. CUkNDPASEM-IAR REDDY . MEMBER (JUDL) 

(P. 7. 0. ) 



!- 2- 

The Tribunal made the following order:- 

This application is filed by the 15 applicants herein 

questioning the orders passed setting aside their selection and 
appointment in Aprij and May 1992 as Extra Deyartmental Mail Man 
(EDMM) 

In the OA, M.A.163/93 is moved by Mr.jayant, for the applic 
. 
ants 

seeking permission to file a single oA, on behallf of all the 
allplicants in the Main O.A. We have heard Mr.Jayantj for the 
applicant 3 and Mr.Devraj, for the respondents. During the course 
of the hearing of the MA, Mr.Jayant submitted that he is with-
drawing MA.163/93 and that suitab le orders may be passed in the OA 
by permitting the applicants to restrict the prayer to only one 
of the applicant. In view of the submission made by Mr.Jaya nt, 
we dismiss M.A 163/93 as withdrawn and further permit Mr,jayant 
to restrict the prayer in the main CA to only one of the applicants 

, in the main OA. The other applicants in the 0A would be at 
liberty to file seperate OAs in accordance with law. 

- on 25.2.93 the Division Bench of this Tribunal had 
passed ibterim orders directing the resPOOdents to maintain 

status quo with regard to the posts the applicants are holding 
as on 25-2-93 till today. In view of the orders passed today 
permitting the applicants,excepting in the main O.A, to file 
seperate OAs, we feel that it viould be fit and proper to extend 
the interim order dt. 25.2.93 until a fortnight and according, 
extend the same till 14-4-93,---' 	 Y 

The Advocate for the applicant3 shall carryout the 
required XRn amendjwnts to this OA by restricting the relief -to 
One of the applicants within 10 days. List the 0A for admission 

f hearing after the said amendments are carr4edout, 

Eventhough we have directed the respondents as per 
orders dt. 25-2-1993 to produce the letter dt. 18.7.89 of the 
Circle office referred to in Annexure A-2* Mr.Devraj wanted, 
further time to produce the said letter. The said letter is to be 
produced by the respondents on the next hearing date. 

~De;puty Registrar( 



The Secretary, Union of India, 
Ministry of Cbrrununicat ions, New Delhi-1 

The Director of Postal Services, 
O/o thePostmaster General,, APSR,Yurnool-S. 

3, She Superintendent RMS AG Division, Guntakal-801. 

4. The Sub Record officer (SRO6 RMS AG Division* Anantapur-1. 

5.The Head Record Officer(HRO) RMS AG Division, Guntakel-801. 

6. The SubrRecord Officer (SRO) RMS AG Divisione 14irnool-3. 

7, The Inspector RMS 2st Sub Divisione SROt Hindupzm-201. 

One copy to Mr T.Jayant, Advocate, CAT,Hyd. 
One copy to Mr. N.R.Devraj, Sr.CGSC.CAT.Hyd. 

110. One spare copy. 

pvm 

~A 



TYPED BY 	COI'MALRED BY 

CHECKLD BY 	APPROVED BY 

IN THE CENTRAL ADMINISTRAXIVE TRIBUNAL 
HYDERABAD BENCH AT HYDERABAD. 

THE HON'F3LL MI.JU ICE V.NEELADRI RAO 
VICE CHAIRYAN 

JU T V D E _q 

THE HONIEL 	R.LALASUBRAMANIAN 
MEMBER(ALMN) 

AND 

THE HON'BLE MR.T.CHANDRkSERHARk~, 
REDDY - ML1vJBER(JUDL) 

DATED. 2-0( - 3- —1993 

ORDER/aUDGWL1\M__ 

I 

R.P./ C.P/M.A.No. 	
(Cfl - 

in 

O.A. No. 	(3c~ q,2, 

T.A.No. 	 (W.P.No 

Admit~'-d and Interim directions 

issuedl 

~Allowe 

~DiSPOS d of with directions 
Dismis ed as withdrawn. 

Dismis ed 

Dismisled for default. 

O.rdere ejected. 

No order as to costs. 

SonVII.AdMIKIWAVI T 

flYffKAbAb 

pvm 
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io' THE CENTRAL Al)~ZLNISTRATIVE TRIBU NAL h-MFRAbAD BENCH AT HYDERABAI-) 

O*A.NOiA6j/93 

Between. 	 Date Of Order; 13-4-93, 

C MW&- pt 

and 
	 .. Applicant. 

I. Tnion Of India, 	by the secretary Ministry of Corrmunications, New Deihi-j. 

2. Director of Postal Services, 
0/0 PM APSR,Xurnool-5. 

34 Superintendent, RMS AG Division, Guntakal-801 

4. Su) Record Officer (sRO4 
RMS AG Division, Anantapur-1.,_ 

... Respondents. 
For the Applicant 

' 

2 1 
1 
4r.T.Jayant, Advocate 

For theRespondent8' Mr-N`.R-Devraj~ SZ.CGSC. 
CORAM: ; 

THE 1-1ON'BLE MR.JUSTICE V.NZELA 
% 
DRI RAO : VICE CKAIR2AN 

AND 
HON'BLE MR.P.T.TIi~,uvENGADAIq 

The Tribunal made the follow 

. 
ing Order:- 

Admit. ]Bost for final hearing alOngwith O.A.221/93 and 22 2/9 3 in the usual course I for counters in the meanwhile. 

Status-quO as on today j Intil further orders. 

D;puty Registrar Vi pu y Registr 

To 

The Secretary, Union Of India 14in~Of C 
. 
Ommunications New The Director Of Postal -Servi 4 	 relhi-I. 3, The Superintendel' 	 ces O/~ PMG AksR, Kurno 

4. The 'ub 	 -it, RMS Ar, Division, Guntakel-80.1. 
01 5. 

S 	
Record Officer (SRO~ R~'S AC Divisi 5, One COPY to Mr.T Tayant, Adv 	 on, Anantapur-1. 6. 

	

	 Ocate, CAT..Hyd. One COPY to Mr.N R.Mvraj, 
7-One spare cop 	 Sr . y. 	 -CQSC-Cw%T.Hyd j 

PIM 



J 
TYPED BY 	COMPARED 

CHECKED By 	APPROVED by 

IN THE CENTRAL ADMINISTRATIVE TRIB~JNAL 
H~DERABAD BENCH AT HYDERABAD. 

THE HONIBLL M&.jUSTICE V.NEELADRI RAO 
VICE CHAIRMAN 

AND 

THE HON'BLE 
MEMBER(ALMN) 

JN~y 

THE HON'BLE 	T_ CHA14DRASERFAR 

D 	

ML111BER(JUZL) 

DATED: I~S - ~ -199.3 

ORDER/.;,76~j 

k 

R.P./ C.P/M.A.No. 

O.A.'No. 

T. A. No. 	 (W.P.No 

Admitted and Interim directions 
issued. 
Allow d. 

Disp sed of with directions 

" ow sp s 

Dis issed as withdrawn. 
Dis issed 

-1 

Di -1,ssed for default. 

J~ S Or /Le-red/Rejected. 

No order as to costs. 

pvm 	
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D E S 014ofC. i 

1 5 Vi'1993 

RYT)FRAL- 




